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Allahabad : Dated this lotik day of December, 1999 

Original Application No.554 of 1996 

District : ilainpuri  

CORAM:—  

Hon'ble ∎1r. Oiswas A.N. • 	L 

 

Kashmir Singh, 
O -o Late Sileti Singh, 
R o Vill—Naola iladha, 
r.0.—Tindauli, 
Distt—ainperi. 

ri C.r. Gupta, Advocate) 

Applicant 

1. 	Union of 

Northern 

Versus 

India through General Manager, 

Railway, 9aroda House, New Delhi. 

Divisional Railway Manager, 

Northern Railway, Allahabad. 

Assistant Engineer, Northern Railway, 

Firozabad. 

(ri VK Goes, Advocate) 

Respondents 

ORDER 

The applicant 3hri 

son of Late Sileti Singh, 

was murdered. At the time 

as Gangman, rWI, i1ainpuri 

Kashmir Singh is the elde 

who died on 28-6-1393, as 

of his death he was worki 

under Northern Railways, 

Allahabad. Being the eldest son of the deceased, he 

put up a claim for settlement of the dues from 

respondent no.2 undhis application dated 1-11-19 

he 

rvient 

ed 

alongwith inheritance certificate. Being a graduate 

had also applied for compassionate appoint by Repo 

no.2 vide his application dated 5-12-1995. 
	follo 

it up with another application dated 20-3-1996. He 

also filed an affidavit as required by the Railway 



S 

— 2 , 

the present OA has been filed. 

2. It is also noticed that an impleadment 

application was moved by one Ram Irayojan, the 

second son of Late z3ileti Singh. This application 

rejected on objection from the loarnad counsel for he 

applicant on theground that the said petitioner see ing 

impleadment was an accused in the murder case of hi 

rather Sileti Singh. 

3. I have heard both sides. Learned counsel for the 

respondents has submitted a counter stating that th 

dues as applied for have since been settled. The co ncmT 

for the applicant accepts this. The applicant's 

application for compassionate appointment befo:e 

(Respondent No.2) is still pending for 

consideration. Hence, the "P,4 on that nround is pre ature. 

4. With this admission of facts and pendency 

the application of the applicant fo.r a compassiona e 

appointment since 20-3-1396 when the last reminder 

was submitted, I find that the application is unde 

active consid?ration of D.R.M.,With direction to e pedite 

the sam 	order r‘ 	 to-F=R-e- 	case. No order a 
5c 5 

to coots. 
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